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Employees’ Insurance Act dnes not
apply they get the benefit under the

Maternity Benefit Act itself. But the
complicated question is this. Where
the provisions of Employees’ State

Insurance Act are applicable, but the
benefits are not as in the case of em-
ployees getting wages over Rs. 1,000,
what i5 to be done? We thought, even
though these people getting Rs. 1,000
may be considereq to be belonging
to affluent sections and able to take
care of themselves, under the Mater-
nity Benefit Act these women em-
ployees will get the benefit. This is
exactly the purpose and import of
this amendment. With these words
I move.

SHRIMATI PARVATHI KRISH-
NAN: Many points were raised about
the question of maternity benefits.
He said that this enactment will give
them benefits. What we have no-
ticed is that in regard to the matter
of employment of women, women
are getting squeezed out into less re-
munerative avenues of employment.
This is the situation which we see in
all sectors and especially concerning
the construction, beedl workers,
agricultural workers and so on. You
have not replied to those points at
all. Would you have discussions with

the <Central organisations? Other-
wise this will continue.
SHRI RAGHUNATHA REDDY:

The provisions of the Act are being
enforced by the State Governments.
They are the appropriate authorities
for the enforcement of these provi-
sions. In certain other respects, as
I have already indicated, we still
take up the question' of extending it
ang also review of the implementa-
tion of the Act in the next Labour
Ministers’ Conference,

MR. DEPUTY-SPEAKER; The
question is:

“That the Bill further to amend
the Maternity Benefit Act, 1961, as
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passed by Rajya Sabha, be taken

into consideration.”
The motion wos adopted.

MR. DEPUTY-SPEAKER:
question is:

The

“That Clauses 2 and 3 ,Clause 1,
the Enacting Formula and the Title
stand part of the Bill”

The wmotion was clopted.

Clause 2 ond 3, Clause 1, the bn-
acting Formula and the Title were
added to the Bill.

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): Sir,
I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
question is:

The

“That the bill be passed.”

The motion was adopted.
——

14.19 hrs,

RESOLUTION RE. CENTRAL ROAD
FUND

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. S. DHIL-
LON): Sir, I beg to move the Reso-
lution on Road Development govern-
ing the Central Road Fund, in super-
session of the existing Resolution.
Copies of the proposed modified and
the existing Resolutions are already
with the Hon. Members,

I beg to move the following Resolu-
tion:—

“In supersession of the Resolu-
tion on Road Development adopted
by the Constituent Assembly of
India (Legislative) on the 19th
November, 1947, and as subsequent-
ly amended by that Assembly on
the 8th December, 1949 and by the
Parllament of India on the 14th
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butable to taxed motor spirit used
in aviation during the same pe-
ried, shall be credited as a block
grant to a geparate Road Fund to
be maintained in the Public Ac-
count of India,

(2) For the purpose of this Re-
solution taxed motor gpirit shall
mean motor spirit upon which
the duty of customs or excise
shall have been paid and in res-
pect of which no rebate of such
duty shall have been given

3. (1) The Road Fund shall be
allocated as follows:—

(a) a portion equal to twenty
per cent shall be retained by
the Central Government as a
Central Reserve, this percent-
age being applicable with effect
from the allocation due for the
financial year 1848-48.

(b) out of the remainder
there shall be allocated by the
Central Government a porlion
for expenditure in each State
and Umon Territory specified
in the First Schedule to the
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motor spirit used in aviatiom
during the financipl year cone
cerned.

(2) The portions ellocated for
expenditure in the varioug States
end Union Terrotries shall be
retained by the Centra] Govern-
ment until they are actually re-
quired for expenditure in the
manner hereinafter gpecified.

(3) I in the opinion of the
Central Government, the Govern-
ment/Administration  of any
State/Union Territory has at any
time—

(a) failed to take such steps
as the Central Government may
recommend for the regylation
and control of motor vehicles
within the State or Union Ter-
ritory; or

(b) delayed without reason-
able cause the application of
any portion of the Road Fund
allocated or re-allocated, as the
case may be, for expenditure
within the State or Union Ter-
ritory the Central Government
may resume the whole or part
of any sums, which it may at
that time hold for expenditure
1n that State or Union Terntary.

(4) All sums resumed by the
Central Government from the ac-
count of any State Government/
Union Territory Adminstration
as aforesaid shall be re-allocated
between the credit accounts of
State Government/Union Terri-
tory Administration and the re-
serve with the Central Govern-
ment in the ratic of the main
allocation for the financial year
preceding the year in which the
reallocation iz made.

Provided that the sum so caleulat-

ed as the share of the State/Union
Territory from whose account the re-
sumption has been made ghall be cre-
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dited to the reserve with the Ceatral
Government.

() Special additfons to the
Road Fund for financing parti-
cular projects may be accepled
from source other than mention-
ed in para 2(1) which shall be
kept in a special Reserve ang uti-
lised for such projects,

4, The halance to the credit of
the Road Fund or of any allocation
thereof shall not lapse at the end
of the financial year.

5. No expenditure shall b: mn-
curred {from any portion of the
Rcad Fund save as heremafter pio-
vided,

8, The Central Reserve with the
Central Government ghall be app-
bed first to defiaying the cost of
the administering the Road Fund
and thereaffer 1he balance of Cen-
tral Reserve and Central Roud
Fund (Allocation) shall be rhiled
for financing such of the schemes
connected with roads as the Cen-
tral Government may approve and
the sums allocated for expenditure
in the Staie/Union Territorics from
these sources may, subject to the
previous approval of the Govein-
ment of India to each proposal
made, be expended upon any of the
following objcets, namely:—

(a) Roaq Research and Intelli-
gence Schemes;

(b) Traffic Studies and Econo-
mic Surveys;

(c¢) Training arrangements for
young Engineers;

(dy Schemes of all-India im-
portance such as those leading to
the removal of regional imbal-
ences such as helping in the de-
velopment of tribal areas, back=
ward regions, promoting inter-
State communication facilitles,
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helping in combating anti-social
elements lLike dadoits, Naxalites,
ete., promotion of tourism ete,
100d/bridge works required for
National Projects like Atomic
Power Stations, Industrial Un-
dertakings etc, likely to be lost
sight of by the road authorities
concerned in the midst of other
activities

Provided that the aomounts in the
Spocial Reserve shall be applied only
to the purposes: for which they are
carmarked.

7. No expenditure shall ba ap~
proved by the Government of
India to be ineurred from the
Centrel Road Fund without the
rior approval of the Umon Mi-
msler of Shipping  and Trans-
port”

{ may teecall that the Central Road
Funa has been 1n existence since
1928-30 and so ha, been the Resolvs
tior on Road Devulopment governing
this Fund except for mmor modifica~
tion, made from fime o time 1o meet
the requuements ausing out of the
devclopments tuking place now and
then The existing Resolution in bas-
ed on the Resolution last adopted by
Paihilament on 14th April, 1850.

As the hon'ble Members might Le
aware, the Central Road Fund is a
non-lapsing Fund and derives its re-
venue out of customs and excise du-
tieg on taxed motor spirit (i.e., petrel
used by motor wehicles) at 2-1/2
annas per gallon Actually, to begin
with, the rate of accruals to this Fund
in 1029-30 was 2 annag per gallon.
Subsequently, it was raised to 2-1/%
anuns in 1931 and has stayed at that
level since then,

Ever since its creation, the Fund
has provided a sustained source for
supplementing the other sources
avoilable for financing road develop-
ment in the country, especlally In
areag which are likely to be lost sight
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of by the various road authorities in
the midst of their manifold activities
like projects required for promoting
inter.State road communication faci-
litiew, helping in the opening of new
area, providing funds for schemes of
research and intelligence. etc. Al-
though ever since the ushering in of
plonned d'velopment in the countiy
since 1951, considerable money is
being protided under various other
souirces @lso for road developmeni as
part of Central and State Plans, the
nevr for paying particular attention
10 the special needs referred to by
me a little while ago still eonuinuws
sluce our road requirementg are SO
vast that we require a tremendous
lot of money to calch up with the
progress being made in the develep-
ed countries of the Wrst., The Ceou-
tial Road Fund h.x, therefore, 1o con-
tinve to meet  many a felt  need.
However in the light of our c¢xpeti-
ence with the working of the Cun-
tral Road Fund since its creatien m
1929-30 and tho development which
bave takin place ‘nece then, Govern-
ment jrel that the objectives uf the
Fund requues some modifications so
as to provide preater emphasis on
research, {ramning, surveyg and spe-
cial studirs, and roads of al'-India
importence lLike roads leading to the
removgl of regional imbalunres such
as those helping in the develvpment
of tribal areas, backward regions,
promoling inte1-State communicaticn
facilities, asdisting in combating anti-
social elemantg like dacoits, Waxeli-
tes, etc, promction of tourism elc.,
road/bridge works required for Na-
tional Projects like Atomic Power
Stutions, Industrial Underlakings, etc.
These are sectors which might not get
the required attention by the various
road, authorities in the midst of their
other manifold responsibilities fecr
maeting local requirements. The ob-
jectives of the Fund contained in
pares 6—8 of the existing Resolution
are, therefore, proposed to be slight-
ly ro-arzanged and modified with this
alm m view, While dping wo, # is
also proposed to take adwantage of
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this opportunity to effect certain -

Fuug \resk)

other amendments in the existing Re-
solution to delete out of date por-
tions.

With this background, I would now
explain to you the modificationg pro-
pused 12 be made in the new Resolu-
tion before you ris-a-ves the evisting
Reselihion  Briefly the position s
that—

(a) the first & paras of th pro-
ptoed modified resolution are more
or les tlic same as thos: in the
nisling resolution except for some
proced'ural/drafiing changeg re-
quircd to indicate the presont posi-
iion For example—

() There is a mention of ex-
tra’ duty of customs and exeise
in rata 1 of the existing resolu-
tion  This word ‘extra’ s new
redundant in the present contcxt

*ay the ‘extra’ duly intended for
fl.e Cont1ial Rood Fund hws since
bcen merged in the Ceatral Fx-
cise Duty and the requirek am-
ounte are being provided fer this
fuad from out nf the Consclhidat-
ed Fund of India by way of block
transfer.

(ii) In para 1 of the existing
resclution, the rate of accrual
bhas been indicated in annas per
gallon. It is now proposed to
indicate 1t in metric terms ie,
Nava Paise per htre finstead of
onnes per gallon,

tiii) Sub-para 2(1) and 2(2)
of the existing resolution ere
proposed to be re-drafted ns in-
dicated in the proposed modified
resolution ag sub-para 2(1). It
does not involve any modification
in substance but mcans obly I
drafting modification to bring out
that the road fund shall b2 main-
tained in the Public Accoun: of
Indis, ' !

(iv) In para 3(1) (b) of the
existing resolution, there is &

198
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referency to the “Calender Year
ending during the financial year
concerned” for calculating the
amount that may be available
for each State/Union Territory.
Reference to “Calender Year” is
now propuied to be deleted znd
substituted by financial ycar so
that the basis for calculating the
amount of accruals to the Fund
is also financial year which i
being followed in all other ac-
counting matters.

(v) In para 3 of the existing
resolution, there jg a mention of
Part A’ ang Part ‘B’ 3tates, Since
this distinction does not exist at
present, it is proposed to substi-
tute the words “States and Union
Territories” for the words “Part
‘A’ States and Part B’ States”
wherever these words occur in
para 3,

{b) Paragraphs 6 to 8 of the ex-
jsting Resolution relating to the
objectives of the existing Fund are
proposed to be replaced by para €
of the suggested modifled resolu-
tion in the light of the background
given by me earlier indicating
Government's thinking to revise the
objectives of the Pund to pruvide
for greater emphasis on research,
training, surveys and investigations
and schemes of all-India import-
ance ke roads in tribal, backward,
hilly areas which also occupy an
important place in Prime Minister's
20-Puint Programme, roads intend-
ed to promote inter-State commu-
nicaticn facilities, helping in com-
bating anti-social elements like
dacoits, Naxmlites, etc., promotion
of tourism ete, rosd/bridge works
required for National Projects like
Atomic Power Btations, Industrial
Undertakings, etc. Further, the
“revired objectives” will now be
coromon to both the Central Road
Pund ATlocationg and Central Road
Fung (Ordinary) Reserve, The
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rain idea underlying the provosed
revised oObjectivey is to ensure
greater attentiont to schemes of all-
India interest as distincet from
schemes of lecal character which
could by easily attended to ss part
of the local development projects.

(c) Parag 9 and 10 of the exist-
ing Resolution refer to & Standing
Committee, Since all the Standing
Committees were abolished by Co-
vernmert in June, 1852, Parss §
and 10 in the existing Resolution
are now out of date and hence
paras 9 and 10 of the existing re-
solutions are proposed to be deleted
in the meodified resclution.

I now move that ihe Resolution

before you may be adopted by the
Sabha,

MR. DEPUTY-SPEAKER: Resolution
moved:

“In supersession of the Resolution
on Road Development adopted by
the Constituent Assembly of India
(Legislative) on the 19th November,
1047, and as subsequently amended
by that Assembly on the 8th Decem-
ber, 1949 and by the Parliament of
India on the 14th April, 1950, thus
House hereby resolves that—

1. There shal] continue to be set



201

Centraj Boad CHAITRA 10, 1808 (SAKA)

(2) For the purpose of this Re-

3. (1) The Road Fund ghaj be
allocated as follows —

(a) a portion equal to twenty
per cent .hall he retaned by the
Central Government as a Central
Reserve, tlug percentage being
applicable with effect from the al-
location due for the financial year
1048-49

(b) out of the remainder there
shall be allocated by the Central
Government a portion for ex-
penditure 1n each State and
Union Territory specified in the
First Schedule to the Constitu-
tion as near as may be 1n the
ratioc which the consumption of
taxed motor spint other than
motor spirit used in aviation, mn
each area for which an alloca-
tion 15 to be made shall bear to
the total consumption in the
territory of India of taxed motor
spirit  other than motor spirit
used 1n gviation during the fin-
ancial year concerned

(2) The portions allocated for
expenditure 1n the various States
and Union Territories shall be
retaineq by the Central Govern-
ment until they are actually re-
quired for expenditure in the man-
ner heremnafter specified

(3) If m the opinion of the Cent-
ral Government, the Government/
Adminmstration of any State/Union
Territory has at any time—

(a) failed to take such steps
as the Central Government may
recommend for the regulation
ang control of motor vehicles
within the State or Union Terri-

tory, or
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(b) delayed without reason-
sble cause the application of avy
portion of the Road Fund allo-
cated or re-gllocated, as the case
may be, for expenditure with-
m the State or Union Territory,
the Central Government may re-
sume the whole or part of any
sums which it may at that time
hold for expendifure in that State
or Union Terntory,

(4) All sums resumed by the
Central Government from the acC-
count of any Slate Government/
Union Territory Admirgstration as
aforesaid shall be re allocateg bet-
ween the credit accounts of State
Government/Umon Territory Ad-
mustration and the re-erve with
the Centray Government in the
ratio of the mun allocation for
the filnancial year preceding the
year 1n which the re-allocation 18
made

Provided th t the <um so calculated
as the share of tne Slale/Union Tern-
tory from whose accoun the resump
tion has been made shal] be credited
to the reserve with the Central Gov-
ernment

(5) Special additions to the Ioad
Fund for financing particular pro-
ject, may be actepted from source
other than mentioned 1n paia 2(1)
which shal] be hept in a speual
Reserve and utilised for such pro-
jects

4 The balance to the credit of the
Roag Fund or of any allocation thereof
shall not lapse at the end of the finan-
cial year

5 No expenditure shall be incurred
from any portion of the Road Fund
save as hereinafter provided

6 The Central Reserve with the
Centra] Government shal] be apphed
first to defraying the cost of the admi-
nustermg the Roag Fung and there-
after the balance of Central Reserve
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and Central Road Fund (Allocation)
ghall be utilised for financing guch of
the schemes connerted with roads as
the Central Government may approve
end the sumg gllocaleq for expendi-
ture in the Slate/Unjon Territories
irom these sourcey may, subject 1o the
previous approval of thc Government
of India %0 eacrh proposal inade, be
expended upon any g {tha frllowing
objecls namealy: —

(a) Road Research ana I[ntelli-

gence Schemes;
(b) Traffic Sludies ang Economic
Surveys;

(c) Training
young Engineers;

arrangements for

(d) Schemes of all-India 1mport-
ance such as those leading to the
removal of regional imbalances such
as helping in the development of
triba} areas, backward regions, pro-
moting inter-Stale communication
facilities, helping in combatling anti-
social elements like dacoits, Naxali-
tes, etc., promotion of tourism eic.,
road/bridge works requireg for Na-
tional Projects like Atomic Power
Stations, Indusirial Undertakingg etc,
likely to be lost sight of by the road
authorities concerned in the midst of
other activities.

Provided that the amounis in the
Special Reserve shal] be applied only
io the purposes for which they are
earmarked.

7. No expenditure shall be appraved
by the ‘Government of India to be in-
curred from the Central Road Fund
without the prior approval of the Union
Minister of Shipping angq Transpori.”

SHRI B. V. NAIK: I move:

“That in the resolution.—

after part (d, of para 6
ingert—
“(e) Welfare measures for

Jjabour engaged In road
construction activity.”(2)
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MR, DEPUTY SPEAKER: Now, the
Resolution and the amendment are be-
fore the House,

SHRI DINESH JOARDER (Malda):
We are glag thal the hon, Miuister of
Transport and Shipiung, Dr. Lihillion,
has given this House another opportu-
mty to discusg certuin problems of the
road transport organisation of the
couniry we are fucing at lhe present
day. The Minister has alrcady stated
that the idea of raising a fund for raad
development emanaled in 1828-20. That
was in pursuance ¢l the recommentld-
tions made by the Jayakar Committee,
The necessity was felt as far back as
50 years, a fund wag also raised and
regulations were made for disburse-
menti of the fund for road development
and other ancillary development cun-
nected with road transpori srganisa-
tion. But we are sorry to note that in
spite of a huge sum of money disburs-
ed every vear on this account, actually
no concrete result has yet been achiev-
ed out of all this. Periodically there
were soveral conferences, meetings,
Road Congress and Commissions.
Suggestions were made but no Hdefl-
nite ang concrete sieps were taken
by Governments, either at the
Centre or in the Slates, towards a co-
ordinated development and organisa-
tion of the road transport system of
our country.

This was also recommended in 1056
in what ig popularly known as the
Twenty-year Plan for road develop-
ment, with the period fixed fram 1961
to 1981. In those recommendations, it
wag stateg that the road length would
be enhanced considerably to cover the
remote villages of the country for the
purpore of marketing agriculturg] pro-
duce angd also helping the developmert
of the rural economy, giving scope for
mutual intercourse between the popu-
lation of the rural and urban areas.
But I think nothing seriously has been
taken out of those recommendations
made in 1956, 1957 and thereafter. It
wag also recommended that the Natio-
nal Highwawyg should be in two lanes
for up ang down frafic. Now we can-
not mention even a single National
Highway with two-lane carriageways.
I do not know. I would be glad to
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know from the Minister whether this
part of the resolution has ever been
congidered,

Alsgo in 1934 the Indian Roads Cong-
ress wag held, They had also suggest-
ed mMmany measureg for raising adequate
fundg not only from taxation of motor
spirit 1@t also from other gources, It
was also suggested that the indirect
beneficlaries shoulg also contribute to
the Road Developmen: Fund, ie. in-
dustries which arc getling the beutfit
of the road transport systemn, the
motor tyre manufacturing industry,
the motor vehicles manufacluring in-
dustry, the refineries, the multi-
national and other corporalcns
importing, distilling and distributing
motor spirit ang other things and
earnings crores of runees every year,
then the spave parts manufacturers
Who are dealing in these industries.
All thege people should contribute a
certain proportion of their profit to
1he National Road Development Fund
so that the rvad transport organisa=
tion may bec developed in a proper
and adequate manner.

Now I will just mention a few points
regarding the Resolution itself. The
bon, Minister stated that there are no
vital changes in the Resolution he has
moveq which is to replace the exist-
ing one, Actuaily 1 have rot been able
to understand what will be the im-
pact if that word i3 gmitted in para 1.
In the old Rerolution, it was stated
“there shal] continup to be levied on
motor spirit or €xtra duty of customs
and of excise less than 2 annas per
gallon”, WNow epart from thig exira
duty, what is th= normal daty of cus-
toms and of excige ol motor spirit?
Now, you are going to omit these
words 'extra duty" and you are saying
that an amount of not less 3.5 paise
per Utre will be set apart. That
means the oxtra duty which wag be-
ing levied for the purpose of road
development i; being stopped. Tech-
nically we should think that the
prices of mo'or soirit to that extent
should come down  Now, what

b
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will be the normal excise duty and the
customs duty” that are being levied?
Out of this normal duty, in the usual
way, you are going to set spart 3.5
paise per litre.

SIHRI VAYALAR RAVI (Chirayine
kil): That is one paisa extra.

SHRI DINESH JOARDER: So, what
would be the impact on the change
in the resolution, change in the Craft
and on the language in the Resolution?
In thig context I think that at least
to that extent, prices of petroleum,
diesel and other motor spirit will be
reduced. I do not know how this will
be adjusted. 1 do not know what will
be the Minisier’s reply to this. What
will be the effect of this change?

As regards the second amendment,
the Minister has stated that the changes
that have been made are with regard
to the rebate and the concessiogal
price and the exemplion on levy of
duties that are being allowed to the
aviation spirit supplied to Indian Air-
lines, Air India International and
other aircrafts that touch the Palam
Airport in Delhi, Dum Dum Airport in
Calcutia and the Santa Cruz airport in
Bombay, These are International Air-
ports and they are getling exemp'ions.
1 do notl know why the Road Develop-
ment Fund should be utilised for this
purpose. Why should they get conces-
gions and exemptions? For the mainte-
nance of these airports and for provi-
ding facilities to the passengers go.ng
to these airports, you have got big
roads connecting the cities, that is from
Palam Airport to Delhi/New Delhi,
from Dum Dum Airport io Calcutita
and the Santa Cruz Airport to Bombay,
and you have also got other long dist.
ance V.I'P. roads which you are going
{o maintain by incurring a heavy ex-
penditure. These roads are used for
carrying the passengers and goods
from cities to the airports end wice
versa. So, the sirporiz and the inter=
national airports are getting the bene-
fits on account of this. The benefit is
not very litlle but to a large extent,
they are getting the benefits out of
this road transport system. There
should be no exemption on the duties
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for aviation fuel, The road develop.
ment fund should not be utilised for
the maintenance of these roads con-
necting the International Airports.
That 48 my suggestion. What is the
basis for this? In this connection, I
have already stated that the fund
should be much larger than what we
are now getting,

We have only 44 national highways
and 11 more are under construction.
This is a big country extending from
Kashmir to Kanyakumarl and from
Bombay upto to Arunachal Pradesh
and the number of national highways
is insufficient, We need many more
national highways for easy and
prompt communication from one part
of the country to another.

DR. G, 8. DHILLON: The scope of
¢his fund is very limited. Improve-
ment of national highways and other
roads come under the general budget
which is entirely separate, You are
going to have it later.

SHRI DINESH JOARDER: I know
that 80 per cent of this fund will be
given to the States and 20 per cent
will be retained by the Centre, The
States generally utilise this fund for
maintenance of national highways,
construction of roads and bridges etc.
In the original resolution there were
certain guidelines laid down for the
States and Union Territories to follow
as regards the utilisation of the funds
allocated from this fund. This money
was to be spent on the reconstruction
and substantial improvement of ex-
isting roads and bridges and in special
cases on maintenance of roads and
bridges constructed or substantially
improved from the Road Fund or
loans approved or sanctioned by the
Central Government. Now you are go-
ing to remove these guidelines. 8o,
there I8 every chance of the money
allotted from this fund being misused
for other purposes. Therefore, certain
guidelines are necessary, Also, the
volume of the fund should be enhanced
so that more money may be at the
disposal of the Central Government.

That is why I have it
MWMMMWMM
road transport system also should
contribute to the fund to make it
larger,

About the disbursement policy, the
resolution says:

“out of the remainder there shall
be allocated by tite Central Govern-
ment a portion for expenditure in
each State and Union Terrjtory
specified in the First Schedule to
the Constitution as near as may be
in the ratio which the consumption
of taxed motor spirit other than
motor spirit used in aviation, In each
area for which an allocation is to
be made shall bear to the total con.
sumption in the territory of India,.”

That means, the fund will be distri-
buled in the ratio which the consump-
tion of motor spirit in that parficular
area bears to the total consumption
in the country.

I do not know how this ratio of
consumption will be determined, There
may he many fallacies and maladies
in calculating this ratio, There are
certain cities and towns where big
agencies of motor spirit are {herv
which control the motor spirit in a
particular area or State but distribute
it mn the neighbouring area or State.
Take the case of diesel. Diesel is being
used for other purposes also like irri-
gation, nower, industries, ete. If the
consumption is the ratio, then it may
so happen that a particular, State
which is consuming larger guantities
of motor epirit, may get lesser amount
of road development fund because of
this complicated process of calculating
the ratio of consumptlion. Besides this,
there are certain other risks als),
Certain dealers manipulate their
accounts to avoid tax. So, it is very
difficult to know the actual consump-
tion. Apart from that, the density of
motor vehicles, the traffic load and the
length of road, actual necessity of
that area or that reglom, should also
be taken into consideration. It was
neither mentioned in the previous Act
nor in the amended Act. All these
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::n:houldbetahnlntnmnﬂdm—

Ap regards the otber point, in the
old resolution, part mumber 7, there
were certain guidelinea given to the
States for utilisation of allocated ¥unds
in that area and now you are going to
remove those guidelines. So, there is
an apprehension that because the States
are very often facing financial crisis,
they may utilise this road development
fund for other purposes or they may
divert this fund to meet deficit in the
budget. If any State or Union tern-
tory fails to utilse any part of the
allocated fund, you are going to with-
draw the allocated fund and get back
the money from the State concerned
and again re.allocate according to the
previous ratio th&t was there, There is
one difficulty in this, There are cer-
tain regions in a State which may not
be able to utilise the money in the
same year due to floods or certain other
reasons In mv own State, every year
iundse tor the rnad development are
allocated both from the State exchequer
and [rom the Central Development
Fund but those funds could not be
utilised for ‘hese repeated and conti-
nuous floodg 710m the various rivers—
from the Ganis ard from the il ma-
luyan and other rivers Every year,
one part or the other remains sub-
merged due to flood and other natural
calamiiies. Even if there were schemes
for road development and other things,
they could not be executed. In this
manner, the Fund may not be utilized.
But 1f you forfeit the money allocaled
to the States and ask them lo return
it or withdraw the allocation, I think
that 1t would mean an infstice being
done to them in this regard Lastly.
you are now going to give some new
guidelines to the Centre and to the
States who will utilize the funds alloc-
ated out of the Central Reserve and
the Special Reserve. I am glad that
thege guidelines were hexded. You
have said that in para 6 of the new
Resolution. Now I would like most
humbly to ceming Dr. Dhillon ‘hat
during the last session, ke hagq assur-
ed ug that som? measures would e
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taken in ravcur of the labou
:;ir‘;erswdnzhmmmmtrﬁ:-

MR. DEPUTY-SPEAKTD:
not come here, f SHSE dose

SHRI DINESH JO :
comes ARDER: Yes, it

r

MR. DEPUTY SPEAKER: How?

SHRI DINESH JOARDER: He has
already mentioned a part of thoge

things In para 6(d) of the Resolu-
tion, it says-

“Schemes of all-India importance
such as those leading to the removal
of regional imbalances such wus
helping in the development of tribal
areas backward rcgions, promoting

inter-State communication facilj-
ties....”

MR, DEPUTY SPEAKER: That is for
construction of roads.

SHRI DINESH JOARDER:
further: £ e

“ .. helping in combating anti-
social elements Like dacoits, Naxali-
tes, etc, promotion of tourism ete.,
road/bridge works required for Na-
tional Projects like Atomic Power

Stations, Industrial Undertakings
elc..... £

You have said that for helping in the
combating of anti-social elements, da-
coits and Naxalites and for helping in
the promolion of tourism etc, you are
now going to give certain facilities to
the road transport people, from out of
these tunds. But what about the truck
drivers and the other people running
daily service from Assam or Gauhati?
You had assured us that you would
take steps for installing certain inns
and rest-houses on the road.side and
also give certain facilities to the road
transport workers who ply on these
long routes with National Permits etc,

DR. G. S. DHILLON: May I again
remind the hon, Member that this is a
very small, limited fund, which will
go to the States? These are only the:
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few indications that have been sent to
the States, The hon, Member is bas-
ing his observations on the general
revenue expenditure which is an entire-
ly dillerent thing; it will come later
on, This is a very small thing. We
cannot burd evcn one rest house, with
the whole fund.

SHRI DINESH JOARDER: I am not
-saying things based on the general bud-
get. I am giving instances about what
is provided for in the Minister's own
Resolution. Anyway, that .was my

suggestion.

In thig respect, I would like 1o
-mention that though by meung of this
Resolution you ar¢ proposing 1o make
certain changes 1n regard to the condi-
tions of work of the labour, to which
we do not object, we expected some-
thing more. In order to have fh¢
development of roads and changing
certain things, mere drafting <«f a
Resolution for raising the road deve-
lopment fund is not enough. That is
needed immediately is the development
and improvement of the road fransport

system.

In the last session when the question
of the nationa) permit came up for dis-
cussion, we referred to the problems
of the labourers, workers engaged in
the road transport industry, minimum
wages, uniform wages, security of
service and other benefits for them. I
would say that instead of bringing
forward a Resolution, the hon. Minister
should come forward with a Bill for
the remova] of the difficulties of the
labourers engaged in the roag trans-
port industry.

With these words, I suport the Bill.

SHRI B. V. NAIK (Kanara): May I
know how much will be collected by
this cess? How much will be in our
itty?

SHRI DINESH JOARDER: What was
the disbursement for the last ten
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years? What was the ratio in which
the amount was distribufed amongst
the States?

MR. DEPUTY-SPEAKER: It would
have been helpful if this information
bag been given in the beginning.

SHRI GIRIDHAR GOMANGO
(Koraput): Sir, I suppori the Kesolu-
tion moved by the Minister of Shipping
ang Transport. In the Resolution one
thing new which has been mentioned
is priority for tribal ang village roads
Just now the hon, Mimster mentioned
that the funds collected under this will
be very little and that it will nit be
suflicien{ even tor one rest house, So,
there is no point in my asking for
information as 1o how many miles of
roads they will construet in these
areas. ] have some suggerlions and
observaions to make, which arc rele-
vant to the objecls mentioneq in this
Resolution.

It is mentioned that they will pro-
vide road communication 17 the
Naxalite areas. There is a Nnxalite
area in my constiluency, which is
hordering Andhra  Pradesh, The
Ministry of Agriculture started a
T.D.A, Project, thev provided anly
Rs. 50 lakhs fo construet roads in the
Naxalite belt. The Governmeni of
Orissa should have given priority to
these areas so that the roads which
are still incomplcete due to luck of
funds could be completed much earlier.
I suggest that the funds available in
the Cenfral Road Reserve Fund should
be given to this area, not only to my
area but other arcas also where there
may be Naxalite movement, though
not now because we have banned the
Naxalites. But there are some ele-
ments in these areas which can create
trouble in future also,

15,00 hrs.

In the border States of Meghalaya
and Assam and the other Stateg of
Eastern India, most of the areas are
hilly, anq the cost of construction of
road in the hilly areas is much more
than in the plains.
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MR, DEPUTY-SPEAKER: Don’t go
intp all that,

SHRI GIRIDHAR GOMANGO: 8o,
when the Government of India gives
a subsidy of 20 per cent and the
balance 80 per cent has to be borne by
the State Governments, the Siacs may
be inclined 1o speng the money on
other areas ang not on the hilly or
backwarq areas as the cost of construc-
{lon here may Le hgher.

There are some proposals from the
different States and from my State
also in regard to roads of economic
importance. I would like to know how
much money has been so far released
to the Stateg for this purpose.

The backward regions are given im-
portance by every Ministry and every
Plan. The State Governments and the
Government of India give them im-
portance in their budgets, but the funds
for these areas, especially the hilly
and tribal areas, for providing com-
munication faciliiies. are comparatively
much less, For per hundred road deve-
lopment in plain area in a State, it is
10 per cent. it is only 1 to 3 per cent
for the hilly and tribal areas. This
is the state of road development,

1 read in the papers, and I put a
question also, that the Ministry of
Shipping and Transport have ear-
marked some money for the develop-
ment of roads especially in the tribal
areas.

MR. DEPUTY-SPEAKER: All that
money will not come from this fund.

SHRI GIRIDHAR GOMANGO: 1
want to know from which fund they
wil] provide the money for that
purpose.

MR. DEPUTY-SPEAKER: From the
general allocation. The Demands of
the Ministry will be coming. There
will be money allocated in that.

SHRI GIRIDHAR GOMANGO: Bat
they have mentioned here tribal areas.
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MR. DEPUTY-SPEARER: These ére
ony guidelines,

SHRI GIRIDHAR GOMANGO: 1
could net follow how the money ear-
marked would be adjusted for the
conslruction of roads. I would like
the hon, Minister to explain.

It has been provided that the money
in this fund would not lapse every
year and would be available for the
next years also, but due to delay in
the implementation of the earmarked
money from this fund, the cost of con-
struction may be increased,

We bave created a fund here for
special areas and specia] roads, and
because they are of all-India importe
ance, money will be provided for them
from this fund. I am not asking for
Rs. 10 or Rs. 15 crores for gome State
or some road, but my question is this.

1 want to know from the hon. Mini-

ster how much money is kept for this
purpose?

MR. DEPUTY-SPEAKER: All the
confusions will be over the moment you
know what is the average amount of
money in each case in this fund.

S WAL ARt (92T) ¢ Iq-
o ft, fow A7g o I & @ §
gH EFT-ET O T Y § R g
qg [t fee, ag T AT gy

MR. DEPUPTY-SPEAKER: 1 think

we must welcome you afler your ex-
cursion,

SHRI RAMAVATAR SHASTRI: Ex-
cursion for six days.

DR. G, S, DHILLON: I think they
reserved Rs. 5.15 lakhs for Andhra
Pradesh, Rs. 28 lakhs for Assam—1I am
talking about 1974-75—Rs. 8.92 lukhs
for Bihar, and Rs. 3.70 lakhs for ‘Guja-
rat. This doeg not apply to Highways
This is a very limited fund given to
the States for their minor projects
We are talking about projects. As far
ag the double roads are concerned, we
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wil} discuss them when the main de-
mand comes. (Interruptions)

MR. DEPUTY- SPEAKER: You may
take four hours, but be relevant to the
scope of the discussion. If Bihar only
gets Rs. 803 lakhs, you confine to that.

ot TOTWETC RN JUTENE oY,
wew % fau for w19 4 =t ooft ==
@ ¢ % @A & WTAWE ¥ | qg &%
& wr w8 5 ww wvg wr fawier
wisr o @urd ¥ frer w@r a1 wufw
EU QT G ToRE HRTY | T AWT HYWT
X goir AT Y ATHR TATT ) 4T
w1 wfor forar & am e Fortor &
w7 gt fawre e 9r 1 s frafa
wwwy wERiff@ag®
wg ¥ e fed o alz adF &
i 2 7> @ e Sy | oY
w T ol Ml EgmT - | ST oo
T 4T A KA A @Fq FHET e,
U WY WY UT ¢ FH THUT qul @FH
T | B9 aY AW R f E WA R
% T7 Mg F W7 syrer agE Tz
aife & AT ¥ oY T fuge am @
FaHr weg 4§ 9T aw |

DR. G. S. DHILLON* Mr, Deputy-
Speaker, 1 share a secret with jou.
There was a move by the Planning
Commission to merge it with the gere-
ral revenues and we resisted it. This
i a device to save 1t from them. They
are making i1t much more than that.
This is humble efforl to save 1t from
them.

S WA el @ Fx ar s
§, suwr gw amdw s @ ¥ ) AfEw
WO FeN @ &) e @ A
w @ WY T § 4 8 W T ¥
fagre &% fuw? Ry & wr ofy §
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wweft & ? fagre o wont ot o fewfr
§ g ot W w4 Wt g AT
e st § wic suk arh R anRw
g o &1 o feufy F R o A
T 93 T fawrw gy mwar & ) ST
¥ ot o ¥y 7€ {, 7y wex § s o
TR ;W §W AT S W Ty R
fe geer i fagm © fag oF ¥ &
foasr fmlm, e sfivg & o7
wTAEAEr geir gue fear o @few
W ¥ 7 79 ¥ waiw g ¥ faa
TS ¥ WY 6T Wi w1 wrer Y
g fET oot w7 v ¥ Ve
“wuT ®t ag arawdr awr & B
o & 99 faar #y o row Fver
afr fadt cew # wwry st
W @ WY TG ¥ ARAT 0 P gH R
ag W FgA T AET AEA—T AAGT
qF A, WILH N ®1W FOT Ik
WA-ged, I WY qAvag ghw o
AT F AT T FAr 97 Fe, A
fai w1 FEAQmar afr | w9 T
a7 ¥ Fe7 diffw w9 d—ww AT
sgwr gfq g geETe F40, a1 et
aw & & 3 WA wevamar 1 s
THR, TR /17 gy F1H gy AT
T WA FT e vEW | BT
TAT W I WY FT A TET
o wifed | & wrw afy o @ Ay g
wmAarewew & fay wam ¥
fadaw w1 a4 ¢ o1 30 T & gt
arr wfgy | foeeht arc o gw Aewer
gz faveq ovagw Ix @ 9 aw
o ¥ wgr ar fE o mfear ¥ e
TS § q¥ &+t &, greavd, wamr
& a1 wew Tv I T § 9 fay
WY 9%T £§ TFT TAT-—® ag

TF T oedT wET Wfgh o
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w ¥ ww & o S{w wrewdy §
wy WY I o er— @ R ooe
¥ vy —

elements, Hke, dacoits, naxalites, etc.
¥ T 9 agy wrd smefe d—er
¥ ot & aq Awaw 1eEE W dde w
fen f— g gr v A } | WA
o @ weF wgt F Ar€ § W g
WX WY FT AWETEN F AR F qAONg
¥ % oy wrve § fe ey w Ay
fergerrr & fordk wreer 8, 7 9w w7 Prdw
w7 § vt gadifes =7 & 99 77 =i
T A § 1 Kol ow Sw Far Y
agh I ¥ ¥ T g€ ) A7 g Frdww
t 5 ot 2w 37 W wda TR ¢
AR i A § W g W e
TR W &1 e g &
¥ qgy W AT A whAr w7 o1, A
HIT ARAT B AEFTH AT qr—aA
war % Fawwr AR 9T | Ww IT W
T AT E—aw T A g )
3o v g & 9 9 Aifr 3 e
e Afed, g 9T W ow w8,
9 @ gWrq HFEen gar @, ¥few
IAET wEA W RO F AT w37 ¥AT—
qg FE FT AT | AT TH ¥ ¥ AHAT-
R WX w1 g Afay ot “Fnen
TEE Y vg 77 oe fifaw

gw w § fe oy g 4@ &
T @ @ —Frovesh wfee a-
¥z & WA WA wrEET Yy
@R asmmmeE & W™ W
qH JEA KT IARTGOATE L, L ..

MR. DEPUTY-SPEAKER: 1 think,
that is enough as far as that i con-
cerned,

oY TWIRATT W ¢ S WY R
wifeers &Y o sgd a1 & auw g
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q1, T TARER ¥ ATHC AT X
e aft fear &) & swan g fs v
wE X 57 X ¥ fremer m afigd,
™ W gy A 1 9 oy Fewwr
E X A o Torwwr F, S w7 TR
T T & 91T 39 2 [T Ew R
MR. DEPUTY SPEAKER You have

made your pomt Please conclude
now

ot TareATe WedY WY ¥E WY
Ty Agfam 7 I oAy f 5 #
To W& T gwan, fram aadw
F7 ® MY Y AT IAT T AR |
MR. DEPUTY SPEAKER I am not

going by the time I am gomng by the
scope of the Bill

ot TR WERN TH 7 HW
g @

MR DEPUTY SPEAKER The scepe
18, only Rs, 8 lakhs for Bihar

off TrHTEATC SNt W g A
s A T g W TATR @Yo,
awTq AWAR gTE-A9 22 K, €19 9g
o 7, e 5w aTE ¥ e W e —
w1 AE A ZAT W At § &3 v

g |1

MR, DEPUTY SPEAKER: From to-
morrow, we take up the demands That
will be the occasion t{o raise all those
matters

ot TwrwATe TR F S e
¥t wRar g {7 AvereEs W TA Y
free o 9T, T/ w7 qAA YRR
faat oT £, T T w7 G A i,
Aemeed &7 g et o) w9 faw-
oET 77 qwA § 0
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SHRI DINESH JOARDER: Sir, with
your permission, I want to move a
sr_’nall amendment,

MR. DEPUTY-SPEAKER: No, not
now, it would be irregular. It has to
be given one day in advance,

SHRI DINESH JOARDER: If you
will kindly see the amendment. . .

MR, DEFPUTY-SPEAKER: Please
don’t insist. We have to go by the
Tules; it is time-barred.

SHRI DINESH JOARDER: I shall
place it on the Table, then,

MR. DEPUTY-SPEAKER: Yes, you
may place it on the Table, if you like.

! oY AR =w T (7T ?“E“a’r

L RRET, UF BT AT AT af 51T 4 0R6T
frzr v 5 o em faar s@ &) H'«ff:a.a
@ fagr, adi @ oz o AT SET
#a fFed @18 %o fw-l AT TG e
2| &fm a7 oF Srr1“'T3'F§T_t-=r fras
BIT 50, TF4eT |, mivas

YFT KA AZAIT FTT 7
2Ig ¥ AT

cal |
’f‘,’j
e
3]
2
i 2

“The Committee further note
that the Ministry of Shipping and
Transport had proposed that ai least
one per cent of State Plan Outlay
for Research and Development
shoulq be evarmarked for roads and
although 3 provision of Rs. 5 crores
has been included for the Fifth

.. Plan in the C,entral Sector, no pro-
. Vision was mads for the yesr
1974-75"

1 5 FUE wo Fy ETT—r'fBT IR iy
S FA g AT F Y T

“The Committee recomend that
suitable steps shoulg be taken for
stepping up road research so as to
enable the use of locally available
" material in road building.”

¥ uF arT sAAT 9igar (% w9 9%
z@ e frag 1T SF@aRe 7 39T &

fear ? 77 zady S gt @ g2
& U IA O HATAT A TIAT BET G-
trﬁw T WhT ¥ &

qHEA=g g0 % | MT I _GRT aF

'|

“The Committee further note that
results of these experiments con-
ducted by thie Central Read Re-
search Institute shoulg be properly

evaluated and in case these are

found suitable ang economieal,

maximum use of these galternative
techniques 0f roed construction
should be made in the road cons-

truction “programmes in the coun-
tose?.

qg Fhei A4 TA o aTL A favm e
JT#  sTAAr =gar T e s feqrsaz
TFT AT AF SIN (wRr 2 7 W Faw
fegress & wrw F74 U ae wM@ ¥
T JATRET &% 5 3 ¢ |IT 99-
g FawE =& B F M T F
o9 F 77100 FUS To @9 frar 2
a9 g @ el o gaafa | a¥
X o ard Wy V=g a1 FaeuRz 2o 7
frr =g & &7 foar 7 '

oF 9 HIT & (7 &1 o an qu
g I TRAL & A mra 7 (qer famr
# quAar 3 S0 WY WA 9% &
I I SE 9% W OF dYT TRAT
g1 @ fear v F&- =19 T SF; A
ZE A aERET gq | T a &,
SE SEVA § SH S Agl Ay | 9
S sasaAe fawwr & 3w & &9 ar
garfvas s & faar 7 St S
gaaufae g w sq # gawfw 3@t
@ 2T &1, #41 5. %6 F18 F faqr ?

aq‘?mtr?raaa 3 gt W faar
;rar iz ®7 47 TN | T

ra; TS O ST c*, Wr 3

™
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W BT & 331 fomr 9w ? Mz Tw oy
fad foadt gvafr @ e S
fred ®1 2 R 2 far fasar wiz
FT TATTAE FIT, FiT 70 7 A Sfemr
a’T amwr"f (oo f“a"srarf“-*rwmf T

: fe gfsae & s{rrf‘r 8 »T? Fgl
rr{uﬁ aeﬁf‘m HATC B & 99 & sraran
@ Fm & o o ﬁﬁ'?ﬁ OO
Bt ? R[FEdd F:w & Fais
ST ? 6 g wew @ gt oA
2 o¥isde e g gfifed, =z
Fre s=m &1 2 gt ?

St AT 7 7o faerse ® faar
2 ifew wzdim HiT AT gfeas,
TZ ET 19 I NESr " gy
F¥ FRT ? T L I I 509 O9
T ek & fom 1 29 91 71 &% &6
g a1 zw feaima e ¥ o7 giar ar

faar amfa F?m FIT OH AT RN

aar za i & f"a%r P FTH &Y TwdaT

A7 =3 FTFH BT TR0 21 FoT
W fenridze TREL & FT Ee
g A7 & Jr=r =gar g fE o5 s sy
JaT fanrdas g sz T FTRre ?
'mag‘%ﬂsa&’.mwm@ga’r
T a7 oo 27 A forg 9at oo &7
vrew feardqz o & gafa @ g2
g 9T & ot /e 31 AW g AT 77
off fras &7 W 53T, 97 0% gq¢ &
Fonfsams &9 ¥, o83 & q@a 3f
qraT |

wF a7 & 57 W T2 =T R
Y FT ST ST FT qua g
W TF ZEEGE 71 3O T @
A OFFT | FH FHOT AUAS AISAIET
% faq F23 @ fF fergzara # amarma
F, aftazs Fr AT a7 Tifzw HfFT
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I qrAR w0 ey e srti femre-
He ATRIAAT \QT &, Tadl Qm £ | TN
T eH o (G ag faar @

“The Committee are impressed
with the approach which had been
outlined in this behalf as early as
1966 by the Commiitee on Trans-
port Policy and Coordination which
was presided over by Member in
charge of Transport and high-power-
ed represeniatives of Railways, Roads
and other means of transport It is
a pity that Governmenf, while turn-
ing down the suggestlan for having
a Ministers’ Committea for policy
making on transport, dig not pro-
vide a conecrete alternative “set-up.
More distressing is the faet that
comparative cost studies of ecarry-
ing transport by different means,
which were to ke mads by well-
equipped agency, never materia-
lised”.

& gz 7z ¥-fr'ome ¥ fearddz @
ga F“Tﬂrﬂr F 731 Fromfeday fF2T 20
o7 7 7o Rz & &1 sEnfeqaw
foar & w7 T8 WA A9 T et
g fear 2 1.zafan § zar g v qome
qQTETT AT ATIZT L 1955 § 48 T
Fdr or v 2 & Fwas araisr TAaEy
TAfey HEFT ATT 21 e S TE
TIT For 3 a77 @Y 1T H1 AT TS
g 3IF, AT AT oy wFET mm %
araq w15 fFaqe-¥= Twar @i 8,
F1E qfaa @7 21 1955 ¥ AT A
4 W 2w WRE HFLX A 41 AT
99 F 1”@ AR A7 FAfzar g 3%
afya =7 #r fawfew or sta 3 913
d T F FIE q99A AMd T gEIRT
¥ 7E FATE | TAfAu § aEr Sgar g
f& @3 F1 Fvfeams FAr =g,
I, T AT Z94 Fr2T, 7 AT &
FAE9T g1 FT TR fs9rde gar
|1fgy S f7a= T G4 A 79 Q1479
¥ WAL AT F qrerEr fifey w7
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) wWww w9 fede
gwr Wl gE Yy WO wew &
2 feat § 1 @ o7 Tt oy e e ot
T &) wrafe § 99 e wf IEm
Y gf adr Wi s Ser woew ®
€ & § g | et ® amq &
AT WO FTRr T E )

SHRI B. V. NAIK (Kanara): Hon,
Deputy-Speaker, Sir, I rise to compli-
ment the Minister for Transport for
bhaving brought forward this Resolu-
tion, Though we would, naturally,
like the debate on this to be restricted,
since many of us may not bave the
opportunity to speak, separately on
the Demands, I think, it wil! not be
erring too much un the wrong side if
we take a bird's eve-view of our roads
in this country. I must admit that
the road policy, under the dynamic
administration of the Minister, will
come out of the rut, because, the more
1 have seen into the statistics, the
more I am convinced 2hat what we
have today as a sort of roag policy;
in the year 1978—there are certain
road blocks like Mr, Vayalar Ravi....

SHRI VAYALAR RAVI: He is
hearing your speech.

SHRI B, V. NAIK: .... not only
blocks but my feeling is that we ere
-still having a sort of road policy in
this country which Is not made to
suit the automotive or, whatever we
“may call, the automobile age and that
road policy is fit enough for the bul-
lock-cart age in our ccuntry, The
reason why I say this—I will subs-
tantiate it.

In the course cf the last few years
the road mileage of all types of roads
put together within a period of half
a decade increased by about 13 lakhs
km. ¥} has increased from 1.05 mil-
ﬁlimtousmmmm.io

MR, DEPUTY SPEAKER: Why not
you better reserve it for the discus-
sion on the Demands?

SHRI B, V. NAIK: I will not spesk
much on it. I will come to the reso.
lution through a devious path, . . .

MR, DEPUTY SPEAKER: Thig is
exactly what I do not want yon to
do. I want you to come directly to
it. .

SHR] B. V. NAIK: While there
has been a 15 per cent rise in the
road mileage in kilometreage, dur-
ing the same period, the number of
vehicles plying on the roads increased
from 5.6 lakhs—it includes auto-
rikshaws, motor cycles cars, taxis
and what not—to 147 lakhs, In the
same period, the number of trucks
doubled from 1.47 lakhg to 2.97 lakhs.
Why I am saying this is that while
the motor spirit has been taxed—a
road fund has been levied. And at
what rate has it been levied? For-
merly, it was 16 paise per gallen,
Now—he has given the calculations—
It is 3.5 paise per litre . . .

MR, DEPUTY SPEAKER: You are
wrong. Out of the tax levied on
motor spirit, 3.5 paise is8 to be set
aside for this purpose.

SHRI B, V. NAIK: Right, Sir. For-
merly, it was 15 pawse per gallon. A
gallon is about 4.52 litres, What has
been the rise? It is hardly 5 per cent
in regard to the contribution to the
fund. It is not going to make any
substantial dent. To-day, in the
morning we saw what ig the bill for
importation of crude from abroad.
Rs. 1100 crores and this Rs 1100
crores is ng doubt translated into
diesel as well as motor spirit . . .

MR. DEPUTY SPEAKER: Please
come to the resolution,

SHRI B. V. NAIK: The resolution
says that they want road research



in the

pect of hilly, remote, backward, in-

accessible, forest-infested areas roads
which have been surfaced-— .

Nationa) Highways—OQut of 24,000
kilometres, 23,000 hav: been sur-
faced.,

Military Engineering and rest of
them—Out of P.W.D. road—out of
3.6 lakh kilometres, 2.33 lakh kilo
metres have béen surfaced.

Department Forest/roads—We
have 1,43,000 kilometres in forest
areas.

What is the percentage that has
been surfaced where trucks get
broken down cars get stuck up,
even bullock carts get stuck up—
1.03 lakh kilometres? Total area
surfaced is 2.000 miles, ie. .02 per
cent. y .

In forest areas Kerala and other
areas it is impossible to gei into the
forest. Unti] and unless it is not pos-
sible to get into the forest the poa-
chers, hunters after wily life, the illi-
cit smugglers of precious commodi-
ties flourish. They become places for
the anti-social elements of society.
It has been my urge o see to it and

23 eyt

the purpose of transportation. Until
and unless we do that regional im-
balances in this country will be there,

whether it is backward areas, or
tribal areas. I do not think the local
Governments, the State Governments
who are naturally subjected to poli-
tical lobby and between region to
region, any other authority except
the Central Government can rectify
it. That is why, we want—this fund
to become strong. There is of course
considerable amount of play in the
general budget which provides for
Rs. 240 crores. But the major chunk
of that goes for the purpose of deve-
lopment of border roads—Rs, 75
crores, Major portion of Rs. 75 crores
goes for the development of National
Highways and the resi of it goes for
the contributions to the State Gov-
ernments and once it goes into the
coffers of the Stale Governments, the
indigenous colonialistic system a mure
advance part of the State not accoun-
table to the poor M.Ps. coming from
the respective States cannot put any
other weight and the local pressure
and pulls work. We get lop sided
topsy turvy development, where out
of 1 lakh kilometres forest roads,
hardly 2,000 kilometres of road is sur-
faced. road is not a forest

i
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:demands, can be used for the simple
,purpose i.e. for the welfare of the
road construction workers who along
.with the building construction wor-
Kers are one of the most expiloited
section of the labour in this country.

Our labour leaders because of fin-
ancial constraints and other things
will not touch them with 5 pair of
tongs. Under these circumstances I
would urge upon him first to increase
the cess. You may levy it on diesel
and then use it as a convenient lever
for the development of these unfor-
tunate areas. Some years back, I
remember it was in the year 1971,
there was a listing up of certain in-
dustrially backward areas. The opi-
nions of the State Governments were
sought. To my dismay I founq that
there were certain districts which
were recommended which were in-
variably the districts from which the
Cabinet Ministers of those State
Governments came. They were all
advanced States with industrial base
also but just because capita] subven-
tion towards the share capital of new
enterprises was coming, advanceq dis-
tricts became most industrially back-
ward districts and those which were
backward came to be regarded as ad-
vanced districts. Under these circum-
stances, I am very sceptical about the
objective evaluation of backwardness.
If there are forests, if the areas are
remote, if there are no infrastructure
facilities, if there are no railways, if
there are no air connections, if roads
are not properly developed, etc. these
can be considered as proper basis for
deciding backwardness. These are the
criteria. I hope the hon, Minister will
not abandon his efforts and that he
wil] keep this as a nucleus fund and
proceed further irrespective of what
Planning Commission may be thinking
about it, and that he will make it
into a neat little kitty for the purpose
of removing regional imbalances in
the matter of development of roads.

SHRI DINESH JOARDAR: We
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would like to meve amendments even
during the discussion, just before the
final reply of the hon. Minister.

MR, CHAIRMAN: The Chair has
disallowed, Even that of the hon.
Minister also is not allowed.

SHRI DINESH JOARDER: We
want it.

MR. CHAIRMAN: No discussion
please The ruling has already been
given by the Chair.

JOARDER: 'The
I seek

SHRI DINESH
Speaker may be consulted.
your permission,

MR. CHAIRMAN: The hon. Deputy
Speaker has disallowed it. I cannot
revise it. I cannot reopen it The
hon. Deputy Speaker has already
given a ruling on this.

Now, Shri D. N. Tiwary.

st o g0 famrdl: (draremian)
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“Failed to take such steps as the
Central Governinent may recom-
mend for the regulation and control
of motor vehicles within the State
or Union Territory”.
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“Faileg to maintain or to cons-
truct national highways in accord-
-ance with the fixed criterion”.
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Fur bt of ot & S oww o
q¢ dr ¢ W@ F W ¥ Ao &ar
femr § 7w w1 Sw et e &
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wT et o & o7 snfedt e ¥
firre #Y § 3w ¥ o1 Qe v A0fay
ATmffwmr o ) aM W & R
T 9T §EY g e et f o
9T ST wreiea fe a1 i fir
¥ Wvaw qrac ¥ o of ae & ¥ 3w
T &g ot AfeT B GRS T
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] a7 W g |

T e & Sgv A g | W A
g aga bor fear 1w @ Sifag
wWEY? waagme . wwy
fomr & ¢

“(a) Road Research and Intelli-
gence Schemes;

(b) Traffic Studieg and Economic
Surveys;

(c) Training arrangemenia for
young Engineers;

(d) Schemes of all-India impor-
tance such as thoge leading
to the removal of réglonal
imbalances . . .”

s o af arr & fe de ar so e

ot or @t w0¢ e, W ¥ dwew
e A sR?
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u‘;‘.r.lm‘:ﬂm ip the
lopmeng of tribal aress, -
ward regions, promoting' inter-Sta

wa g Fafiveee wr wn oY o 39
wig & & forar | wra xE © @ fafred
# W9 AW Y T W qEw FA

o o qme fywet : ¥ T ¥
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WATHE ¥ ¥ WwAr 9, ¥@ § 1@ @
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i wrar § € 9T gw S e R
g sy wdem & fomr ¥ W &, v
¥or 3, wgt fedfiz #4 ag W &7
AR TEY | T, G WEATET AT
T g T AR

“helping in combating anti-social
elements like dacoits....”

wfer foc & -

“combating antl.social elements
like dacoits, Naxalitas, ete. promo-
tion of tourism etc. road/bridge
works required for Nationa] pro-
jects like Atomis Power Stations,
Industrial Undertakings etc. likely
to be lost sight of by the road autho-
rities concerned in the midst of
other activities.”
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SHRI VAYALAR RAVI (Chirayin-
al)}* Mr, Chairman, Sir, this is a very
imple Resolution moved by the
fon'ble Minister. The Minister has of
ourse made some basic changes in
he structure of the whole thing
rhich, I believe, will make him more

‘entral Road Development Fund. In
us connection, I would like to point
ut certaln aspects of the road deve-
‘pment fitself,. The road transport
lays ap important role for the deve-
ipment of the rural economy of our
wuntry, Sir, you come from a large
tate where there are more number

lation in the urban cities, we have to
develop those areags by constructing
proper roads and opening of new
there, Unfortunately,
priority given to thiz sector in the
Fitth Plan is not as much as it was
expected It may not be the fault of
the Ministry itself, But, I think it
has been done taking into considers-
tion the entire picture of the coun-
try’s resources But I hope that Gov.
ernment would give more attention
to road development with a view io
developing the rural areas. In this
connection, T would like to mentiom
that the development of Highways s
one of the major aspects in the coun-
try and road development is not
taking place becsuse of paucity of
funds, Of course, in Kerala we could
spend more money and everything
has been done in consultation with
the Central Transport Ministry and
I should say that my State is grateful
to them for the help given for the
development of road. The money
allotted for this purpose has been
spent properly. But, for the Central
Reserve Fund, the Centre has kept a
meagre fund. The Resolution which
is circulaled reads like this,

“In supersession of the Resolu-
tion on Road Development adopted
by the Constituent Assembly of
India (Legislative) on the 18th
November, 1947, and as subsequent.
ly amended by that Assembly on
the 8th December, 1648 and by the
Parliament of India on the 1ldth
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1600 hru,

Now, you are taking up this after
1050. 1In 1650, they said they would
tax motor spirit on the basis of 2
annas per gallon. But it way really
a tax not on spirit but on tue vehicles.
At that time, there were not many
diesel vehicles in the country and that
is why they did not incl

use the roads as much as the other
vehicles, You take the total con-
sumption of motor spirit alone into
consideration. I think today diesel
is consumed more than petrol, You
are discriminating againsi certain
vehicles. Whereas your car and my
car are being taxed, the diesel vehi-
cles are not covered. BSo, I want to
argue forcefully with the hon. minis.
ter to include dfesel also so that you
may get more revenue,

If you read para 6 of the resolution,
nothing is left. It covers everything.
if the minister had struck to a few
ijtems like development of backward
Tegions and tribal areas ete, it would
have been much better. But we find
that it covers everything including
atomic power stations, industrial
undertakings, ®nd s0 on It is a
meagre fund and you are giving an
excuse for “rejecting any suggestion
that may be made by the State Govy-
ernments. Para 6(d) gives wide
scope to the Central Government.
‘The hon, minister may be very good
and kind, but some officer may
advise him the wrong way. It gives
wide scope to include anything and
reject anything. 1 would have pre-
ferred the minister sticking to cer.
tain specific areas to be identified and

SODLARON 90 LONAALZ . FundcRasky®:

implementid; with the Jrockeds
this fund. - LI

Para 7 sfayr: * ‘

“No expenditure shal]l be -
awmw«m

It is very good. I do not know how
the State Governments will react fo
this.

Now, I would like to quote para 3:

“If in the opinion of the Central
Government, the Government/Ad-
ministration of any State/Union
Territory has at any time—

(u) failed to take such steps as
the Central Government may
recommend ‘or the regulation
and control of motor vehicles
within the State or Union
Territory; or

(b) delayed without reasonable
cause the application of any
portion of the Road Fund al-
located or re-allocated, as the
case may be, for expenditure
within the State or Union
Terntory;

the Central Government may re.
sume the whole or part of any sums
which it may at that time hold for
expenditure in that State or Union
Territory.’

First you will get prior sanction and
ihen you say thal you will take away
the whole mopey., You know the
redtape in the country, It can tie both
you and me. This is more the opera-
tional side of the Resolution, I request
the hon, Minister to make certan
rules to see that there is ng lapse of
the amount allocated to the States,

In para 6(d) a mention was made

of Naxalites. Of course, they are
anti-social and anti-national. My

46 -
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this
be deleted. T would like you to stick
to tribal and backward areas.

An alarming situation has arisen
because of road accidents. The death
rate from accidents 15 very much on
the increase among pedestrians.
National Highways are meant for
safety travel. Road senge should be
cultivated among the pedestrians. In
this behalf, our Panchayats can do
much better. I would like the Minis-
ter to see how the people could be
educated 1n thig regard. Even gign-
boards can be put up on the
Voluntary measures can be taken by
the Panchayats to keep roads saf
This is one of the suggestions I
like to make io avoid accidents and
make the roads safe

:

]
»

i

With these words, I request the
Minister to think over my proposals—
to mnclude all the workers in the pur-
view of the Central Road, avoid the
words that were mentioned by me
and more money should be spent for
tribal and backward areas.

SHRI CHAPALENDU BHATTA-
CHARYVIA (Giridin): Mr, Chair.
man, Sir, I welcome the Resolution,
particularly because I come from a
ragion where the plans which were
approved during the 2nd five-year
plan, have remained uncompleted,
even in this mid-5th Plan period. The
State of rosds, buildings, infrastrue-
ture, the confrontstion between Adi-
vasis and non-Adivests, Naxalites’
setivities and the highway erimes—
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r1oads are too narrow, the trafic is
too heavy and the uccident-rate is so
high; all these things show where we
ure going. Normally, we do not go in
for the advanced concepls of Mac.
Luhanism of US.A. where they say:
“Roads and

(¢) Traiming arrangements for
young Engineers;. "

and most welcome of all,

(d) Schemes of all-India impor-
tance such as ihose leading
to the removal of regional
imbalances such us helping in
the development «of tribal
areas, backward regions, pro-
moting inter-State communi-
cation facllities, helping in
combating anti-social ele-
ments like dacoits, Naxalites,
etc., promotion of tourism
etc, road/bridge works re-
quired for National Projects
hke Atomic Power Siations.
Industrial Undertakings ete.
likely to be lost sight ot by the



hard look on its own, at the difficulties
of the gituation. We wunt a 30-feet
wide surfaced road which can support
30-ton trucks—coal-loaded ones—to
the Ganges front, connecting either
Monghyr or Bhagalpur from Jharla
and Bokaro, ‘Thereatter, coal should
be taken up-country upto Allah®bad
in barges, or flowed down viz Farraka
to the ports, for export, There has to
be a much higher degree of road, rail
and water.ways coordination than
what bas been available thereto. We
want roads from the coal-flelds and
the water-fronts, with proper barging
facilities, so that the ports of Calcutta,
Haldia and Paradeep can support an
export-gffort of 5 million tonneg of
coal annually, It cannot handle any
now, fo the great detriment of our
Indian economy.

The difficulty is that the whole
stretcH of road in Jharia, for instance,
is covered with pot-holes. You can

cranes ard® urgently n
verts as are there will not support a
20-tonnér crane, which is a must

safety and rescue operations. Th
are the places where the State Gov-
ernment fas failed, the industry has
fmled, the welfare organisations have
failed, {he Mines Board have not
done much because of slender
resources. These are vilal gaps,
which must be made good, must be
filled up, by the Government of India,
For that, a little tax on diesel would

Censre) Raod MARGE 30, 109 1)« Pusd (Mdel) a

at Alipore, but it has not done much
about it except suggesting that carts
should be fitted with one particular
type of tyres.

Coming to the improvement of
roads, if you take the Topchanchi
checkpost on Grand Trunk Road, for
mstance, 1,500 trucks ply in 24 hours.
With narrow road surface, this is
literally a menace. The man behind
the wheel may be a very humble
man, but once he is behind the wheel,
he thinks himself to be the roud-
king. The up-turned vehicles and
mangled bedies between Burhee and
Dhanbed tell a sorry tele. There has
been a lot B! improvement recently,
but there have been culverty left un-
attended for years or for months,
How wmany accidents are necessary
before these culverts would be made
good und the people will be assured
of a safe journey, whether in public
buses or in private motor cars?

Clauser (3) (b) says:

“when it is delayed without
reasonable cause, the application of
any portion of the road funds al-
lotted 6r re-allotted, as the cuse
may be, for expenditure....”

The words used here are “delayed
without reasonable cauge”. If
you leawe to the road engineers,
they will trof but one clibi or another
why delay bad taken place all the
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from Rs. 2 to Rs. 28 lakhs
but they are border roads and large

upon the hon, Minister
ensture that such large variationg in
costs, whith in most cases are the
product of malpractices, do not occur,
The Indian economy cannot support
this high escalation in costs in road
engineering and in the construction of
roads, There is much room for im-
provement in this respect,

Our economy is reeling under the
weight of 10 million tonens of pit-
head stocks of coal which cannot be
moved Because the ports are not
fitted with the necessary handling

i and becavse the roade
leading to the ports are not adequate.
I would therefore urge upon the hon,
Minister to provide the necesasry
infra-structure facilities. For a tonne
of coal which in India is priced
Rs 80 to Rs. 60, we will be earning
at least Rs. 300 to Rs, 400 mbroad, and
that money will more than repay the
tost of restructuring the coalmines.
You can have a share of it it you
lke ag a part of an inter-minjsterial
arrangement, but give 1t the priarity
It deserves. In the lust few years the
money sllofted for the development
of ports and infra-structure facilities
In that region has been very poor,
S0, when we see the roads in Bethi
getting gwo inches thicker evary yesr
and when we find the roads iv Jharia

CHAJRRA 10; 48 ¢SAKA)  Fund GBesl) M6

and Dhanbad in shambles ang riddled
with pot-holes an the roadsides
#trewn with mangled bodies snd
cars—and that area {3 sypposed to
support the economy of India in this
energy crisis—we feel that an imme.
diate turn is called for,

I support the purpose behind this
resolutiofi.

DR. G. S, DHILLON: 8ir, I have
heard with greut interest the points
raised by the hon, Members,

I quite agree that there is not »
large amount in this fund. It was
the bulk of the resolution, I think,
which led the Minister of Parliamen-
tary Affairs to fix four hourg for it in
the Business Advisory Committee,

I saw the previous debates on this
kind of resolution and I found that
at those times when this came up,
there was no debate at all. 8o, I was
under the impression that I need not
worry much about it. But today’s
debate I think has proved really very
useful Many points have been rais-
ed which directly touch this reso-
lution, and miany others which ure
indicators and give me guidance as to
the type of debate that will be forth-
coming when my Demands come up
for discussion.

This demand which nad@ been dor-
mant through all these years, when
I was the Speaker, had been was
suddenly revived, This year, I think
it was rgised a number of times in
this House and the views very vigo-
rously have been expressed sbout it.
I think I am very lucky that after all
the dormant demands issues have
suddenly come to light. So, thwt part
of Those speeches which directly touch
this resalution, I will certainly like to
touch them in my speech. But it
does not mean that I should not say
something about other matters which
pre quite relevant. With your per-
mission, T will be teiling them for the
information of the Members, I am
sorry to say that out of the Members
on thig wide and thosy Members who
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fran the Oppositien side, only

. Shastri is here, I am very lucky

that at lewst ong Member is situpg

here, Mr, Joarder said thai I must

say that the main demand is
later on,

E

Actually, this is the Central Road
Fund. About 90 per cent of the Mem-
bere have added the word “develop-
ment” ;n between the Central Roac
Development Fund. I thought I
should correct 1t at th2 end. This 1s
just a tentral road fund 1In 1828-30,
part of the excise duty weas deposited
in this fund so that in cages where
some funds were urgently needed by
the States, they could rely upon this
central fund. Originally, the part of
the Central Government wags only
10 per cent. Then it was increased to
15 per cent and later on, it was In-
creaged to 20 per cent I uiefly told
the House that there wus no need to
bring about any change in the Resolu-
tion, but situation so developed that
some coptroversy was raised that this
road fund should be merged with the
general budget. Why should it be
there as a sepmrate road fund® Our
view was that this was the only fund
on which the Btates could rely in
their own discretion without much
argument with the Planoung Commis.-
sion or the Ministry here If they sent
a very reasonable project, we did not
have any obrection 1o release this
money. When Tiwarijt said. “This
was 3 small fund and a Minister like
myself should not have come forward
with such a big resolution”, I do feel
that a big mountain las develaped
around this mole; anyway. it is there,
This has proved very useful. But in
course of “years, many States did not
draw their funds with the results ihat
their funds hmuve been gccumulating;
sometimes, it was accumulntea
beyond Rs. 1 crore, Suppose we
accept this proposal that 1t should go
to the general budget, there is no
need or it should be merged with
other items of expenditure, then in
my own opinion the States would
have been very much disappointed.
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told about the categories of
say, A, B and C. We have ¢
them into Union Territories
Stateg or we have turned annas into
paise or gallong mto litres. But, a}
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I quite agree with ong thing that
wag raised by Shri Shivnath Singh
end Shri D. N, Tiwary, that this
should not have been sop much widen-
ed. The objectives are so many and
diverse ang these objectives which
have developed around this smali fung
arp very disproportionate But I may
assure them that we had no alterna-
iive but to cover it by thisse objecs-
tives go that this fund could be mude
available to the States. It is not
necessary for the States that they
should sub-divide their part of the
money into as many heads as there
are objectives. They can take the
whole money even under one head.

One thing which I fing mussing is
this. About the bhackward areas
whether it 1 agriculture or market-
ing, some indication 1~ not given. 1
will consider over i+ If that can be
covereq through these objectives, it
ig all right. Otherwize, we will give
some jndication in the objectives later
on when it goes to the Rajya Sabha.

Some objections were raised about
the words “dacoits and naxalites”. I
quite agree. Later on, when it goes
to the Rajya Sabha, we will delete
these wordg. We will put the mﬂl‘
“anti-social and criminal l::menﬁm
in place of that, without
directeg ageinst any particular ele-
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ment. B'mhl' ppnas; SHRI VAYALAR RAVI: :Ydu ae
it s for increasing it by 1.5 paise; that is
wapo. 1 L right. But you are
by 80 per cent of thy
Then, a question was zalsed about
‘the usefulness pf this in the rurel DR. G. 8 DHILLON: If you went
Unlﬁt::mtuhmn,mﬁ- 3mlmwiﬂnmm¢m

As
h Plan, we have Rs. 1,770 crores
to be made available. When the
demand comes, that will be the occa-
sion when you can make a reference
to that, If we go into much of the
details now, it will be of no use.

About the doubling of national
highways, I would like to just mentiion
here that there is entirely a sepmrate
fund for the maintenance of roads and
construction of highways. The con-
struction of hughways, due to the fin=
ancial constraints, has been stopped or
kept in abeyance for some time. Let
us hope that they will allow us to go
shead with that work. We have
enough money for the maintenance of
roads. Ag regards the doubling of
mighways, as it is, out of 28,070 Xm.,
nearly 14,000 Km. have a double line.
That is the position about the doubling
of highways.

be the use to us if we try to save thus
money which will go into other
Funds They are bemng merged in
the General Revenues; so, whar will

be the use to us? Anyway, let us
give it a trial,

Now, Mr. Nalk suggested an
amendment that the words ‘Welfare
measures for Labour engeged in road
construction activities’ should be add-
ed Thig amendment ig not acceptable
because the word ‘backwardness’ is
all-embracing When construction
starts, we do expect that the contrac-
ter doeg include that jtem in the
estimateg that he submitg for aceep-
tance We do expect that the esti-
mate will contain that. So, for con-
struction itself there can be no
separate Head. We expect from any
agency that they do include this wel-
fare clause. That is the main reason
why we do not accept the amend-
ment—the word ‘backward® being all-
embracing.

Many other pointg were raised and
I reserve them for my reply on the
general debate.

About ¢+his extra duty, I had glready
mentioned in my speech that this
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There seams t0 b some  maisunden-
standing about it.

4

A point was raiseq about hilly areas
and sp on and about research on
bullock-cart wheels—rubber wheels.
‘That is a good suggestion the Hon.
Member hasg given and 1 think it is &
proper Head under which gome sort
of research can be carried on.

SHRI VAYALAR RAVI: When re-

water spoils the wheelg soon. So,
research on rubber wheels ghould be
done. So, I would like to know
whether, when psome fund will be
made aviilable for research, bullock-
cart wheels will also be included, in
relation to the climatic conditions.

DR. G. S. DHILLON: 1, certainly,
will try to accommodate as many
things, in this little Fund, as possible.
But we shall have to find out the
items on which to spend—and there
are a8 number of them. This is not
just ¢ small Fund for research, for
training of our engineers. 1 have
‘been, myself, double-minded but I
have tried to avoid any confiict with
the Advisers of the Planning Commis~
sion or thy Midistry of Finemce, sb

DR. G. S. DHILLON: Ay compared
to other States, wg are, perhaps,
doing very well, but in our own esti-
mate, we have much more to do.

For the present, to make an ideal
study for the wayside amenities, rest-
ing place for conductorg and drivers
and other facilities, in my own way,
1 have chosen the Delhi-Agra road,
so that the tourists, whp come, can
see that this is the manner in which
we want to develop our roads. 1 am
thinking of showing this as a model
to otherg States—a model to be fol-
lowed by them. I do not know how
far I will succeed with limited funds,
but certainly I am going to take it up.'

DR, HENRY AUSTIN (Ernakulam):
I welcome the Minister’s suggestion
that facilities for operators and pe-
destrians should be provided. In this
connection, I would like to get cear-
tain information from the hon. Minis-
ter with respect to the difficulties
being experiencegd by the pedestrians
in States With a high density of popu-
lation like Kerala; it is veéry difficutt
to get the right of way; the highways
and other roafly are full of motor«
vehicles, bullovk carty snd bicycles,
How ¢dn you expect the padéstrians
in a Stite ke Kerals wiicre the detie



up, it is kept in abeyance. We had,
last time, before the Plan, 438,000 kms.
—estimate submitted by the States.
It was reduced to 10,000 and later on,

the Departments, Anyway, I hope
with the situation this time, we have
got a little more allocation for the
next Plan Year. Though we are not
fully satisfled, we are to some =xtent
satisfied that this ig a little more than
the previous year's.

As for your problem in Kerala, I
quite appreciate. I have been going
there off and on Let us apply our
minds ag to how to tackle this prob-
lem. Mr. Vayalar Ravi, 3 dynamic
youth leader is there. He ghould find
out something and let us join our
heads together to get out of the diffi-
culty., I reserve my final answer on
it and after consulting the Depart-
ment and taking into account the re-
wsources, I will tell you when the De-
mands are discussed,

This gmall humble demand, a very
innooent demand, I never thought, will
attract so much attention. But I am
quite happy that it did. The total
Tickure is Bu, 608 lakhs. ©Out of tis
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SHRI B. V, NAIK: The hon. Minis-
ter has gtated that he will cover them
under Backward Classes. If it 1s
covered, they may not bear fruition
immediately. I am not an experienc-
ed person There are thousands of
construction workers,. We have
created Iron Ore Mines Workers' Wel-
fare Fund, Bidi Workers’ Welfare
Fund, ete. These are the people who
by their sweat and toil build up our
economy. If not now, when the time
comes, I hopg the Minister will keep
these most unorganized people in
mind. I am not pressing

Amendment No, 2 was,
withdrawn,

el whw: ywm & fa

by leave,

Constituent Assembly of India (Legis-
lative) on the 18th November, 1947,
and ay subsequently amended by that
Assembly on the 8th December, 1849
and by the Parlisment of India on
the 14th April, 1950, this House here-
by resolves that—

1. There shall continue to be set
apart an amount not less than 3.5
paise per litre out of the duty of cus-

AR A0, W, THRAAOR

¥
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age
effect from the allocation due
for the financial year 1948-49.

(b) out of the remainder there
shall be allocated by the Cen-
tral Government a portion for
expenditure In each State
and Union Territory specified
in the First Schedule to the
Constitution as near as may
be in the ratio which the con-
sumption of taxed motor spi-
rit other than motor spirit
used in aviation ,in each area
for which an allocation is to
be made ghall bear to the
total consumption in the ter-
ritory of India of taxed motor
spirit, other than motor spirit
used in aviation during the
financlal year concerned.

(2) The portions allocated for ex-
penditure in the various States and
Union Territories shall be retained
by the Centra] Government until they

(3) It in the opinion of fhe Central
Government, the Government/Admi-
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‘mistaition 90 any Bleés/aion Terrd-
tory hog at any time

(a) falled ta teke sach steps as
. the Cegiral Government

may

‘ for the regulation

and of motor vehicles

within State or Union
. or

the Central Governmetp may i¢dume
the whole or part of any sums which
it may at that time hold for expend:-
ture in that State or Union Territory

(4) All sumg resumed by the Cen-
tral Government from the account of
any State Government/Union Terri-
tory Administration as aforesaid shall
be re-allocated between the afedit ac-
counts of State Government/Union
Territory Administration and the re-
serve with the Central Government
in the ratio of the main' allocation for
the financial year preceding the year
in which the reallocation is made

Provided that the sum so calculat-
ed ag the share of the State/Union
Terntory from whose account the 1e-
sumption has been made shall be cre-
dited to the reserve with the Cential
Government,

(5) Special additions to the Road
Fund for financing particular projects
may be accepted from source other
than mentioned 1n para 2(1) which
shall be kept in a special Reserve and
utilised for such projects.

4, The balance to the credit of the
Road Fund or of any allocation there-
of shall not lapse at the end of the
financia] year.

5, No expenditure shall be incur-
red from any portion of the Road
Fund save a. hermnafter provided
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6. The * Reserye with the
Central shill bé gpplied
first to defraying the cost of th¥ ad-

from these scurces may, subject 10

the previoug approval of the Gowern-
ment of India to each proposal misde,

be expended upon any of the follow-
ing objects, namely'—

(a) Road Research and Intelii-

gence Sehemds;

(b) Trafic Studieg and Economic
Surveys;

{¢) Training arrangements for
young Engineers;

td) Schemeg of all-Indla import-
ance such as those leading to
the remowal of regional im-
balances such as helping in
the development of tribal
areas, backward regions, pro-
moting inter-State communi-
cation facilitiez, helping in
combating anti-social ele-
ments like dacoits, Naxalites,
etc., promotion of tourism etc.
road/bridge works required
for National Projects like
Atomic Power Stations In-
dustrial Undertakings ete.
likely to be lost sight of by
the road authorities concern-
ed in the midst of other acti-
vities.

Provideq that the amounts in the
Specia] Reserve shall be applied only
to the purposes for which thew are

earmarked.

7. No expenditure shall be approv-
ed by the Government of India to be
incurred from the Central Road Fund
without the prior approval of the
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The motion wag adopted,

————

1648 hre.

MESSAGES FROM RAJYA SABHA-.
contd,

SECRETARY-GENERAL: Sir, I
have to report the following messages
received from the Secretary-General
of Rajya Sabhaie
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1) “In gocccdrdined with the

wwrft wiww . T W ww
ok feviws 31 s & 11.00
o fer & frg efrr W o &

1650 hrs,

Lok Sabha then adjourned #HlU
Eleven of the Clock on Wednesday,
March 81, 1078/Chaitra 11, 1896
(Saka).



